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| *' was filed on 1.2.1988 for setting aside the order dated 30.3. 198’?‘ ;

passed by the respondent no.2 and for setting aside the orders
dated 3.12.1977, 21.9.1979 ,2.11.1979 and to direct the respon- "’?
dents to give effect to the promotion of the applicant from o
3.12.1977 as well as for a direction to the respondents to pay
special pay to the applicant from 21.2.1980 to 1.5.1984. The ;
applicant has tried to explain the delay in filing this petition T é
by asserting that the applicant had been making representations,

more particularly on 2.1.19‘?8,5.6.1978,10.6.1980—,22.1.1931,

8.4.1981,25.9.198‘],3.11.1981,18.8.1982,19.3.1982,10.3.1983,
2’?.5.1983,23.'?.1983,7.4.1984,17.12.1984,1.1.1986 and 2.2,1987,
to the respondents but they were not decided.

2 The order dated 30.3.1987 which the applicant wants
us to set aside is contained in annexure 10. Its perusal shows
that in fact it is not any order but is a letter from the respon-
dent no.2 to the .espondent no.5 calling fo. a +epo.t about the
va.ious .ep.esentations made by the applicant fiom 1981. This
letter did not finally dispose of the lepresentations of the
applicant and as such, did not fu.nish any cause of action to
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the applicant. All the oXdeys sought to be set aside by the appli-

3‘ cant axe of a pe.iod of mose than 3 yea.s p. eceding the establish-

ment of this T.ibunal and as such, are not within limitation



21 of the Act.

!

'_;J[Le"“h :1 Ltlor not

by them, within a pe.iod of 3 months.
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Dated 10th Ma.ch,1988
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